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L ORDER DATED 31,12, 2003,
0-12-02 - Appl lcant's father é.ate Sudhir
\\%7 S 0‘(1/ Mdhanta)ﬂied prematurely on 10.4.1994
I“f R?? while in service under the Respondents in
Q\A«Ljh\ Kharagpur Division,In the sald gremises,
;:Q(J) mg Applicant's mether (Smt,Curubari lMohanta)

subnitted a representation oen 16,.,8,94 to
provide an empleoyment te the Applicant, She

also submitted a~epresntatien en 5,2,02

8.3.03 and onSe5.03 requesting the ~
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Respondents to provide an enpleyment’t

to the Applicant in order to recrove the

distress conditien of the fanily. It

sppears thak the grievance raised by the

mother of the Applicant was turned down

on 5,2.03 on the ground of limitation/

because the request fer providing ceompassionate

appointment was furnisheld after a lapse of

ffve vears from the date of death of the

Govt.cervant.As per various circulars of the

Railways,request fer providing cmpassiongt‘_e -

appointment(in the case of premature de@tl‘xT :

of a Rallway sefvent) areavailable to be

given censigeration even upte 20 years frem

the date of death of the Railway Servant,

Therefore,instead of rejecting the claim

of the Applica t, the matter(relating te

provide an appeointment on compassicnate

greund te the applicat) eught te have been

sent to the proper higher authorities/General -
i

Manager of the Divisien teo give due

consideraticn to the prayer of the applica t

to provide him an employment on cogpacssiondte

ground,It appesrs by his r epresentation dt,

25.9,03, the Applicant has made a fresh prayer:

te provide him compassicnate appointment,

In the aforesald prenizes,especially,
on the face of the circulars of the Rallways
vesting powers on the Generd !Manager of the
Railway done to ocondone the delay upte 20
years in providing cempassionate appointment,
this COriginal Applicatien is disposed of at

the adnissieon stage,with direction
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to the Respondents to consijer the grievance of the
Applicant(te provide him an employment on compassionate
ground)en merit and to pass necessary eorders (under
intimation te the Applicent) within a peried of 90 days

from the date of receipt of a copy ef this orger,

Libverty is hereby granted teo the Applicant

to represent his case (by providing all details, for

& 0B C sWbstantiating his claim) within a peried of seven days
A
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With the aforesald observations and directions,
this Origingl Applicatien is disposed of at the admission
stageafia® healing learned counsel for the Applicant and
Mr ,R.C.RATH, learned sStanding Counsel for the Ballways;

on whom a copy ef this Crigind Application has already

; '.5\\‘

Member (TG i al)

been served,




